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Houses not Fully Paid for by Allottee* 
in Malviya Nagar, New Delhi

115. SHRI SHASHI BHUSHAN: Will 
the Minister of LABOUR, EMPLOYMENT 
AND REHABILITATION be pleased to 
refer to the reply given to Unstarred 
Question No. 4084 on the 10th December,
1970 regarding House not fully paid for by 
allottees m Malviya Nagar, New Delhi and 
state :

(a) the position in respect of Properties 
No. B-l/55and B-l/56; whether the full 
payment m respect of these houses has since 
been made;

(b) if so, when the foil payments wen 
made and by whom the payment was made

and in whose name these houses now stand;

(c) if not, the reasons for which these 
numbers were not included in the Hit of 
houses supplied in reply to Unstarred Ques
tion No. 6405 on the 16th April, 1970; and

(d) the steps Government propose to 
take against the persons responsible for 
doing this and the action being taken or 
proposed to be taken for the auction of 
these houses ?

THE MINISTER OF LABOUR EM
PLOYMENT AND REHABILITATION 
(SHRI R. K. KHADILKAR) : (a)
and (b). Properties Nos. B-l/55, and 
B 1/S6, Mal\»>a Nagar, were disposed of by 
public auction in 1S»5(> and lienee properties* 
in question are not alloiabte properties.

The auction-purebaser, Shri P L. Khanna 
is a claimeut himself and he had tendered 
ins own claims m 1956 to cover up the sale 
price ol both the propci ties.

(c) and (d). Do not aries.

Diftpowl of Houses not fully paid for 
by Allottees in Rehabilitation Colo

nies in Delhi

116 SHRI SHASHI BHUSHAN ; Will 
the Minister of LABOUR, EMPLOYMENT 
AND REHA B1L1TATION be pleased to
state :

(a) the criteria adopted by Government 
to dispose of the houses in respect of which 
full payment has not been made by rhe 
allottees so far, despite sevaral reminders, 
in the rehabilitation colonies of Delhi ;

(b) when Government pro rose to settle 
all such cases;

(c) whether Government are aware that 
there are many such houses in whose ease 
the whereabouts of the original allottees 
are not available;

(d) whether Government would ensure 
that such houses are not transferred to other 
ineligible persons without auctioning them 
publicly ; and

(e) in case such houses are not proposed 
to be auctioned publicly, the way in wkfofc
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such houses are proposed to be dealt and 
disposed of and by when ?

THE MINISTER OF LABOUR 
EMPLOYMENT AND REHABILITA
TION (SHRI R. K. KHADILKAR):
(a) Houses in respect of which full 
payments are not received in time are 
resumed for non-payment and are disposed 
of by auction.

(b) Demand notices are issued to the 
defaulters in the normal course and, on 
their failure to make good the payments, the 
properties are auctioned. This process is 
likely to take sometime and no definite date 
can be fixed.

(c) No, Sir.

(d) and (e). In view of reply to (a) 
and (b) above, the question does not arise.

Unauthorised occupation of plots in 
Rehabilitation Colonics in 

Delhi

117. SHRI SHASHI BHUSHAN : Will 
the Minister of LABOUR, EMPLOYMtNT 
AND REHABILITATION be pleased to re
fer to the reply gheni to Unstarred Question 
No. 1410 on the 19th November, 1970 regar
ding disposal of unauthouscd plots m Reha
bilitation Colonies in Delhi and state :

(a) the number of plots and the names 
of the unauthorised occupants of such plots 
in various rehabilitation localities in Delhi;

(b) the result of the notices which were 
issued to the unauthorised occupants for the 
vacation of the said unauthouscd occupa
tion ;

(c) the numher of such plots which have 
already been got vacated and the stage at 
which the other cases are at present ; and

(d) when Government propose to dispose 
of these plots by sale/auction and the criteria 
adopted by Government for the disposal of 
these plots ?

THE MINISTER OF LABOUR 
EMPLOYMENT AND REHABILITA
TION (SHRI R. K. KHAD ILKAR) :
(a) A Hit of 800 plots, together with the

names of the unauthorised occupants, is 
laid the Table of 'he House [Placed in 
Library. See No. LT 94/71)

(b) The unauthorised occupants, on 
whom the eviction notices were served, have 
not filed any replies, nor have they vacated 
the plots.

(c) and (d). No plot has been got 
vacated. Proceedings are still pending.

The question of the disposal of these 
plots is under consideration.

Disposal of Vacant Plots in Rehabilitation 
Colonies in Delhi

118 S1IRI SHASHI BHUSIIAN Will 
the Minister of LABOUR, LMPLOYMENT 
AND REHABILITATION be pleased to 
state :

(a) the names of colonies in the Union 
Territory of Delhi where plots of land are 
lying vacant and which have not so far been 
allotted/auctioned;

(b) the number of such plots in each 
rehabilitation colony and how Government 
propose to dispose them of ;

(c) whether Government have finalised 
the scheme of disposing the plots of and lying 
\acant or under unauihoused occupation and 
if so, the details theieof ; and

(d) whether Government propose to 
dispose of these plots of land definitely ?

THE MINISTER OF LABOUR, EM- 
PLOYMKNT AND REHABILITATION 
(SHRI R. K. KHADILKAR) : (a) and (b). 
A list of the colonies showing the plots 
lying undisposed of is enclosed.

(c) and (d). These will be disposed of 
by auction ar allotment in accordance with 
the provisions of the Displaced Persona 
(compensation and Rehabilitation) Act, 
1954, and Rules made thereunder.




